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Origin.dJ._ ~pplicatic ~ ~ of 1998 

• 

----Allanaoad this the 14" !_day of July 

Hon' bl e Mr. ~..1 [Air aY,al, Member [ J ) 

Manoj ·Kumar. Tt war i , ~ged about 26 years, .::ion of .Jr.i 
Harihar Nath Tiwari, B.esid~nt of 80 B s abo dar oue, _. 
District P.ratapgarh, and village ••••. adur e s s vi Ll v Pur e 
Nandl al { khancor a) P.;iO, t-: ari harg anj , Pr.atapg ar b, 

Applicant 
I 

Versus 

l, Union of India through ~ecretary, Ministry of Posts 
and Telegraphs, New ~el.hi.- 

L, ::,enior sup erintenctent, h.Iv1,-:3·. {A) uivision, Allaha­ 

bad. 

3. Inspector h.,.1.~. 1 A' first c ub Di ision, rJ.lahabact, 
h~ pondent s 
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0 fl. D E fl. ( Gr al ) 

By Hon• bl e Mr , .::, • K. 89 r awal, Member ( J _l 
I 

s hr I R. P. ;jingn. for the applicant. :::iihri P. - - 

Mathur proxy ccun se l to ~hri N.B. -~in h for the.,responctents. 

Learned counsel for the applicant has filed cirail misc. 

application no. 1237/99 to dismiss the instant O.A. as 

having be cone infr ue-t uoas . 

L, -:,As per prayer of the learned lawyer for 
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the-lipplicant, this O.A. is dismi sed as havi['9 be­ 

come infructuous. 

/M.M./ 
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